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( Translation )

Transfer of Government secu-
rities to any person in his
ex-officio capacity.

Endorser of Government Secu-
rity not liable for amount

thereof.

signature on Government secu-
rities.

Issue of duplicate Government
securities.

Renewal of promissory notes.
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in case of dispute as to title.
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1330 F: HYD. ACT II]  Securities
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15.

16. Procedure on death ‘of the
person holding securities of the
value of five thousand rupees.

17. Payment in case of securities in
the name of minor or lunatic.

18.

19.

20.

21.

(Translation)

Discharge of Government from

liability.

Indemnity bon‘d.

Inspectidn of document.
Penalties.

Power to make rules.

-657

‘ S (s S e NN
4/_;,,., dj‘}nf'a ‘:/L}Lu@fv—-/ j&
| - ':;ww‘"
i, - . P
g it ..,_»yd! SYPIANT

‘}%v L&V;JL&W{"L /U“?

- ///.__.4‘067)

S : _ v
731 J&‘iymt"g;.«* .gy/‘_-;‘ e

| - ‘;{rbﬁd‘:’!’/tu"fj@' (‘)c(, \,

..,.,.e'L fol ia’
- wv’u;u L-../;
IJ-_/ rf.

- Jt&:f:;'H(IL Gati oyl




[1330 F: HYD. ACTII
(Translation)

Securities

THE GOVERNMENT -
SECURITIES ACT.

No. IT of 1330 Fasli.

( Received the assent of H. E. H. the
Nizam on 15th Jamadi-ul-sani 1339 Hijri).

Whereas it is expedient to enact a
law relating to Government Securit-
ies; It is hereby enacted as follows :-

1. This Act may be called the

Government . Securities

Shorttitle,  Act and shall come into
minence- .

ment and force in the whole of
. extent. H.E.H. the Nizam’s

.~ Dominions from the date
of *publication in the Jarida.

*Published in the Jarida dated 17th Ardi-
behisht 1330 Fasli.

658

du@ffii 5096

-J,ﬂ-/ﬂ"uw
lohﬁ.}

e@:gméu aéwﬂ’ &

| Y }/ {’ﬁ"}l
VL&Jb{fé—u-fu’CUc 9’//; |
.z_-.;(gg’&‘.’wiuu“’/—d‘& et
| ',‘,;4,&;',;(%3 i i

S ,J;l GGl m I
r/r‘ﬂbk/..,tﬂ & u/u;e' u
= MYMMZ:AJ,' HE L7
-‘.-%,b(:p:‘dngff-zﬁjg,uvd/

":-Lr.'.'“/....//(,‘ul/}l,-»’,ﬁ W‘u] -
' - Ifd S



1330 F. HYD. ACTI ]  Securities

(Translation)

- 2, (1) In this Act “Government
Securities” means promi-

gg%‘;ig&"egf ssory mnotes, stock-certi-
securities. ficates and other securities

issued by the Government
either before or after the commence-
ment of this Act in respect of any loan
contracted by it, but does not include
currency notes; .

* prescribed ”* means pres-
cribed by rules made
under this Act.

@

Prescribed.

3. Save as otherwise provided in

_ this Act, the Government
Notice of

shall not, in respect of
trust not any Government Security,

receivable. 4 . :
, recognize its holder as

its trustee. But
when any person has obtained succes-
sion certificate or probate of the will
in respect of any Government security
belonging to the estate of a deceased
person, the Government may recognize
the person whose name is entered in
the certificate as its full owner.

\
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[ 1330 F: HYD.'ACT 1
(Translation)

4 (i) Notwithstanding _the pro-
‘ visions of section 46 of

Securities

Rightsof - = the Hyderabad Contract
S‘;f““r’x‘t’fs Act No. VI of 1316 Fasli,
payeesof ~ When the amount of any
Government -Government security is
securities. payable to two or more

persons jointly and one
or more of them die,
~of such security shall be payable to
the survivor or survivors.

(2) 'When the amount of any
Government security is payable
to.two or more persons jointly and
one or more of them die, the amount
of such security shall be payable to the
survivor or survivors or to the repres-
‘entative of theJdeceased = .or to any
of them. :

.. (3) Nothing contained in this
section shall affect any claim which
any representative of a deceased person
may -have against the survivor or
suvivors in respect of any Government
security payable to the survivor or
survivors and the deceased jointly or
everally

the " 'amount -
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1330 F: HYD. ACT tI] Securities
. (Translation)

{4) This section shall apply in
~ every case whether  the death of the

person to whom any Government

security is payable jointly or severally
. occured before or occurs after the
commencement of this Act. '

5. 'Notwithstanding the provisions
v of section 13 of the
Prohibition = Hyderabad  Negotiable
to make Instruments Act, No. V of
endorsement 1318 F. no transfer of -a
except on .
Government ‘Government promissory
promissory  note shall be valid, unless
note. - such transfer is- made by
: the holder by an endorse-
~ ment on such promissory note.

6. (1) Where the Government,
by notification in the

Transfer of Jarida, has applied this

Government

securities to = Sub-section  to any-
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- Securities
(Translation)
- . Government office,
?;‘{Jifs’ersm Government securities
ex-officio may be transferred by
capacity. - endorsement, to or to

the order of the officer
for the time being holding the same,
by the name of the office.

(2) When a Government security
is endorsed as aforesaid, it shall be
deemed to be transferred without any
further endorsement from the officer
for the time being holding office, to
the person appointed to the office, from
the date of his taking over charge.

. (3) When the officer holding office
for the time being desires to transfer

to a third person, any Government -
-, security endorsed as aforesaid, he shall

subscribe his name and des1gnat10n to
the same,

(4) When any Government
security has been transferred by
endorsement in his ex-officio capacity
to any person holding any Government

[ 1330 F: HYD. ACT I
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1330 F. HYD. ACT1I ]
(Translation)

office on or before the commencement
of this. Act, such endorsement shall
not be invalid by reason ornly of the
security having been endorsed in the
name of a person in his ex-officio
capaclty, and that the name of the
officer 1s not entered therein.

Securities

S) This section applies as- well to
offices to which two or more persons
are appointed at a time.

7. Notwithstanding anything con-
tained. in the Hyderabad

Endorser of Negotiable Instruments
Goveytnmentt Act No.'V of 1318 Fasli, a

securlty not ~ person shall not, by
;‘g‘:}f,,,‘f r reason only of his havmg
thereof. endorsed a Government

security, be liable in
respect of the sum entered therein
. or any interest thereon.

8. (l) The Government shall
' notify in the Jarida the
?ﬁ;gs‘;;g: " officer who shall sign
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[ 1330 F: HYD. ACTII |
(Translation)
Government securities on -

Securities

of signature

on Govern-  pehalf of the Govern-
ment ment.
securities. :

(2) The signature of the officers
authorised to sign Government
securities may be printed, engraved,
lithographed or impressed on Govern-
ment securities by mechanical process
in such manner as the Government
may direct.

(3) The signature so printed,
engraved, lithographed or impressed
shall be valid as if it had been ins-
cribed in the handwriting of the said
officer. - ]

9. Whena Government security is
alleged to have been lost

Issue of dup-  or destroyed wholly or in
licate part and a person ‘claims
Government that b

securities. at but for its loss or

_ destruction it would be.
‘payable to him, he may, on application
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1330 F: HYD. ACT 11 ]
(Translation)

" to the prescribed authority and on
producing proof to his satisfaction of
the loss or destruction and of the [
justice of his claim and on payment
of the prescribed fee, if any, obtain
an order, for-

Securities

(a) the payment of iuterest in
respect of the security said to be lost
or destroyed pending the issue of a
duplicate security; and

{(b) the issue of a duplicate security
to the applicant. '

(2) An order shall not be passed
under sub-section (1) until the publica-
tion of the prescribed notification of
the loss or destruction. : :

(3) A hst of -the securities in
respect of which an order is passed
under sub-section (1), shall be published
in the prescribed manner.
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- Securities -
(Translation) ‘
10.  Subject to the provisions of

section” 11, a . person
claiming to be entitl:d to
a Govzrnment promissory
, note may, on applying to
_ the prescribed authority and on satis-

Renewal of -
promissory
notes. -

fying him -of the justice of his claim,

and delivering to him the promissory
note received in the prescribed manner,
" and paying the prescribzd fee, if any,
obtain from such authority a rencwed
promissory note payable to him':

- Provided that when application is

made for the renewal of a Government’

promissory note which' appears to the
prescribed authority to stand in the
name of a deceased member of a Hindu
undivided family governed by the
Mitakshara law, a renewed promissory
note shall not be issued to the appli-
cant, unless he produces a certificate
from the prescribed authority and after
. such enquiry as may be prescribed to
‘the effect that the deceased was a
-member of a Hindu undivided family
governed by the Mitakshara law, that
the promissory note formed part of the
. joint property of the family and that

the applicant is the kartha i.e., manager

or the sole surviving male member of
the family.

[ 1330 F; HYD. ACT ]I_
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1330 F: HYD. ACT II ] Securities

. (Translation)

V 11. (1) Where there is 2 dispute

. as to the title to a
Renewal of =~ Government promissory
bromissory — ‘note in respect of which
notes In case 1-' i £ 1

. of disputeas  an application for renewa
to title. .  has been ' made, the

o prescribed |
may— . -

(a) where any party to the dispute
has obtained a final decision from a
Court of competent jurisdiction decla-

ring him' to be entiled to such note; |-

issue a renewed note in his favour, or,

v

(b) refuse to renew a nofe until
such final decision is made, or

(c) after‘ such

667

authority-

inCIulfy i 18 -
hereinafter provided and considerationi -
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Securities ~ [ 1330 F: HYD, ACT 11
(Translation)

in writi xg which of the parties is in
his opinion, entitled to such note and
after the expiration of three months
from the date of such order in wntmg
issue a renewed note in his favour in
accordance with section 10, unléss
within that period he has réceived
notice, in writing that a suit or procee-
ding has been instituted by any person
in a Court -of competent jurisdiction
for the purpose of establlshmg a title
to such note,

Explanation :—For the purposes of

this sub-section the expression ‘final
decision’ means a decision which is
not appealable or a decision which is
appealable but against which no appeal

has been filed within the  period

prescribed by law.

(2) For the purpose of an enquiry
referred to in sub-section (1), the
prescribed authority may himself record
* or may request the District Magistrate
to record or to cause to be
recorded such evidence ‘as the
parties may desire to produce.

/
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1330 F: HYD. ACT II]  Securities

N (Translation)

When such request has been made
" to the District Magistrate, he may
himself record such evidence or may
‘have it recorded by any Magistrate of
the first class or of the second class

subordinate to him and shall forward -
the prescribed‘

a - copy - thereof to

authority.

Explanation :—For the purposes of
District Magistrate |-

this sub-section,
means the District Magistrate of the
district where interest on
promissory note in dispute is payable.

(3). The prescribed authority. or'

any Magistrate recording evidence

“under this section may, before recor-
ding such evidence, administer oath to
the witness.

(4) Nothing in this section shall

bar a claim against the Government in
respect of such note by any person who
had no notice of the proceeding undér
this section or who derives title through
such person,

the .
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[ 1330 F: HYD. ACT II
(Translation) -

23 . o, b
Secirrities

12. Securities may be renewed in
such circumstances and

Renewal of iy gyych manner as may
other secu- "
rities.’ be prescribed.

(1) The prescrlbed authonty

may, ‘ subject to such

ISS“"' of con-  conditions as ~ may be
. verted secu-

rities. prescribed, on the

application -of a person °

clalmmg to be entitled . to a Govern-
ment security, on being satisfied of the
justice of the claim and on delivery of
the security receipted in the prescribed
manner and on payment of the
prescribed fee, issue in the name of the
applicant a converted security in place
of such security or consolidated
security or securities in place’ of
securities of lower amounts or securities
of lesser amount in place of a security
of a larger amount.
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1330 F: HYD ACT‘II] Securztzes

-*(Translation)
(2) The securities issued under

sub-section (1) may be in respect . of
one loan or different loans.

(1) When a renewed securlty

14
: is issued under section 10

Liability in or 13, - -such security -
respect 0f shall constitute a new
ri’(”ewiid . contract between the
om0 Government and  the’

person in -whose name the
security has been issued

or and person derlvmg title through /

him.

(2) The issue
under section 10 or 13 shall not, as
against the Government, affect the

rights of any other person in respect.
renewed . or

of the

security
converted.

SO

15. Save as otherwise provided in
this Act,—
Discharge of
Government
irom
liabity.

of .new securities
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' Securities [ 1330 F: HYD. ACT II
(Translation)

(1) on payment of the "amount

due on a Government security after

the date on which payment becomes
due, or

(2) when a duplicate security
has been issued tnder section 9, or

(3) when arenewed or converted
security has been issued under section
.10 or 11 or:13, the Government shall
be discharged from all liabilities in
respect of the original security the
amount of which has: been paid or in
respect of which duplicate security has
been issued or in place of which
renewed or converted  security or
securities has or have been issued,—

(a) in the case of payment,
after the lapse of six years from the
date on which payment was dus;

(b) in the case of a duplicate
security, after the lapse of six years

672
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1330 F: HYD ACT 11] Securities -
S (Translattbn}

-from the date of the publication under

" sub-section (3) of section- 9, of the list

in which the security -is first mentloned

or.from the date of the last payment

of " interest onx the original security,
- whichever date is later;

: {c) in the case of renewed or
- converted securities, after the’ lapse

of six years from the date of issue -

thereof

S 160 (D) When any person holding |-

Government  securities |
* Procedure the value of which does
_ offdeathof ;otin  the . aggregate
. thie person :
holding - .- exceed. five thousand
securitiesof rTupees dies and within
tl‘lef value six months of,the death
o e ‘
, , of such person probate of
_ ﬁf,‘;;‘:;“d the. will, or letter of

~administration  of  the
“estate of -such person or succession

certificate granted under Act No. 11T
"~ of 1307 Fasli, is not produced before
- such.

the prescribed- ° authority,
authority may, after inquiry in the

" manner provided in sub-sections (2) |. -

and (3) of section 11, determine the

person " entitled to the securities or to

- administer the estate of the deceased
and may,

8. 673 -
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S’ecurz"tz"'es [ I330 F: HYD. ACT 1T
_(Translation)

(a) inthe case of securities
which are. due for repayment, order
payment of the amount to' ‘such : per-
son; and

(b) ‘in the case of  securities
which. are “not ‘due for. repayment,
order the issue of new securmes in
f'wour of such person.

(2) Upon the payment of the
amount of or issue of new securities
in accordance with sulb-section (1), the
Government shall be discharged from
-liability . in- Tespect. of the original
secuntles .

(3) Any creditor or claimant
against the estate of the deceased may
*recover his ' debt “or claim from- the
person to whom any amount is paid.
under, sub-section (1) and not lawfully -
utilised by him, in" the same manner
. and to the same extent as if he had
“obtained letters of administration of
the estate of the deceased and nothing
in this section shall affect the rights of
".an executor or administrator or - repre-
sentative of the deceased
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1330 F: HYD ACTII]

" . 7 ( Translation )
against such person. Such’amounts
as have :been -lawfully. paid- by
him'in due course of administration
of the estate of' the deceased shall not
be claimed, - :

Securilies :

17.  Where a Government securlty
¢ .. ovo.stands.in the name of-a -

Payment in  minor or a person who

Caiﬁr?fles in -is insane and - incapable
the name of - Of - managing his  affairs, -
minor or - the interest accruing on
lunatic. such securities or. ‘the,

e

capital sum thereof shall
be paid in such manner as may be
prescribed; provided that in the case.
of interest the aggregate amount of
original securities does not exceed five
thousand: rupegs-and in the case of
capital sum payable, the sum payable
does not exceed five thousand rupees.
When the payment of interest or capi-
tal sum is made in the aforesaid
manner, the Government shall, not-
withstanding anything in’ any law, be
discharged from all liability in respect
thereof,
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. Securities [ 1330 F: HYD. ACT II
- (Translation)
18. Notwithstanding’

“contained i in sections 9, 10, 11, and 13,
the prescrlbed authority

Indemnity—- mMmay in any of the cases
bond. mentioned in the said

sections—

(a) issue duphcate securities

or renewed securities .or .converted
securities - or consolidated . “securities
-or securities of lesser amounts, provided
that the applicant executes the pres-
cribed ~ indemnity-bond “against the
claims of persons having any right
in respect of the original security; or—

(b) refuse to issue duplicate
or renewed. or converted or consol-
idated securities or securities. of lesser
amount unless such
is executed

19. No. person shall be entitled

to inspect- or to receive

Inspection of information from: -any
documents. Government security in
' - possession of the Govern-
ment or any book, reglster or other

anything

indemnity-bond
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1330 F: HYD. ACT 1]  Securities '
" (Translation) - "} y/fé/dt’ﬂ?//t - (o/d Hf{

document maintained on behalf of the

Govenment in relation to Government | /;L/; ) ] /J/VU ‘j"‘ L fu’ ¥ L

securities, save in' such circumstances
and manner and subject to such condi-

tions as may be prescribgd. - d/K/UV Ade (:‘jf AN < w/; 4./
| d’;(,ajzb‘;,f;f.//éubd/
.Q/&u ufc_,wl_

. o .,j
(l) If any person, for the o
purpose of obtaining for | - ‘;L !_ tfj-l/”djc] fc‘_uﬂ/./J

Penalties. himself or for any other
person the payment of

the interest or capital sum on any | d/ L/}L X b/ d L‘Jé;..//‘: <A La/ U/

Government security or causing the
issue of a duplicate security or causing /
-any Government security to be re- | - Jb{‘f’ L JO L’
newed, or obtaining; instead, converted

or consolidated Government securities J M _/

or Government securities of lesser dLJ "‘" Uiz NI ".
amount, makes to any authority appoin-

ted under this Act a statement which " o
is false and which he either knows to o ‘!“f """‘/A’ v L 4-' /{“/'/
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[1330 F: HYD ACT 1§
_(Translation)

(2), No Court shall take cogni-
zance of any- offence ‘mentioned in
sub-section (1) save on the complaint of
the authority to whom the false state-

vment was made.

Securities.

21.(1) ' The Government may,
after previous publication,
make rules for the pur-
poses of this Act.

Powers to
make rules.

(2). Such rules may, inter alid,
provide ‘for the following matters:—

(a) the manner in which
payment of .interest- in respect of
Government . securities shall “be made
and acknowledged

« (b) "the  tircumstances” in
which Government securities must be
renewed before thc mterest thereon can
be claimed; -

‘ (c) ‘the fees payablé in respect |
of the issue of duplicate securities or
for the renewal of conversion of secu-,
rities or for the “issue of consolidated
securities or securities -of lesser
amount;=- v .. e, 0w T

'(d) " the proof to* be prodiiced
by persons applymg for duplicate
sccurltlcs,
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1330 F: HYD. ACT i Securiti’es
" (Translation) o
: (¢) the form and manner of
~. publication of ' the notification men-
tioned in sub-section (2) of section 9
. and the manner of publication of the
-list; mentioned in sub-section (3) of
section 9;

(f) the officer who shall
exercise:the powers and. perform the
duties specified in sections 9, 10, 11
- 13, 16 and 18 .

(g) the manner of making
the enquiry mentioned in the
proviso to-section 10;

(h) the circumstances and the
manner in which Government securmes
may be renéwed ;'

(i) . he formin which any
Government security, delivered for
‘cancellation or - renewal or -conver-
_sion shall be receipted;

(j) the conditions subject to
which, securities may be converted or
consolidated securities or securities’ of
: lessen; amounl; shall be 1ssued :

(k) the persons to whom and'

the manner in which payments may be
‘'made in respect of securities standing

in the name of any minor or.a person
who is insane and mcapable of manag-

- -ing his affairs;

(l) the takmg of mdemmty'

bonds against adverse claims of -third:

‘parties from - persons who receive -the -

interest or capital sum in respect of
~any Government - security or- who

-679
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[ 1330 F: HYD. ACT I1
(Translation)

obtain duplxcate or renewed or conver-
ted or consolidated securities or.securi-
ties of lesser amount;

Securities

(m) the manner in which any
~ document relating to any security or
any endorsement thereon, may, on the
request of any person who, for any
reason is-unable to write, be executed
_on his behalf

-

: {(n) " enabling  holders = of
Government stock to be entered in the
stock registers as trustees of any parti-
- cular trust or as trustees in general and
for the recognition of powers of attor-
ney granted by such trustees;

(0) the holders of Govern-

ment stock  may - hold = offices
. other than Government
- offices; and the manner in which

and the conditions subject to which
_ the stock so standing in. the name of
" the holder of any office may be trans-
ferred;

"(p) the mode of attestation of
documents relating - to Government
- stock; '

: (q) all - matters connected
with the grant of duplicates of Govern-
ment securities or - with: the issue - of
renewed or converted or consolidated
securities or- ~ securities of lesser .
. amount;
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1330 F HYD. ACT I1] Securities
(Translation)
(r) the circumstances and the

manner in which and the conditions
subject to which inspection of securi-
ties, books registers and. other docu-
ments may be allowed or information
rélating thereto may be given under
section 19.

()] thhing in rules made
under clauses (n) and (o) of sub-section
(2), shall, as between trustees or as
betwsen trustees and beneficiaries,
authorise the trustees to act in contra-
vention of the law applicable to the said
trust or the terms of the instrument of
trust, and the Government or any per-
son holding any stock or acquiring any
right therein shall not, by reason only
of any entry in the register maintained
by the Government in relation” to
Government stock or stock-holders or
of anything in any document relating
to Government stock, be deemed to be
informed of any trust or of the fiduciary
character of any stock-holder or
of any ﬁduciary‘o‘bligation in respect of

any Government stock.
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Securities [ 1330 F: HYD. ACTII § < o . . ‘/ )
. (Translation) . - L Sl -l aibion
(4) Rules made under this sec-

tion shall be published in the Jarida | l J/ 2 "’) »77 A
and shall, qfter publication have the sl 1 Lfb L dL/U‘ ok ]a 3 u"b
same effect as if enacted in this Act.
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